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BUSINESs OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH) : With your permission,
$Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing from 20th
March, 1976 will consist of: —

(1) Consideration and passing of

the following Bills, as passed
by Rajya Sabha: —

(a) The Gujarat State Legisla-
ture (Delegation of Powers)
Bill, 1976.

(b) The Kerala Legislative As-
sembly (Exiension of Dura-
tion) Amendment Bill, 1876,

(2) Consideration of any item of

Governmen¢ Business carri-
ed over from today's Order
Paper.

(8) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

(a) The Indian Standards In-

stitution (Certification
Marks) Amendment Bill,
1978.

(b) The Malernity Benefit

(Amendment) Bill, 1976.

(4) Discussion on the Resolution
regarding Road Development,

As memberg are aware, the House
will take up from 31st March, 1076 the
Demands for Grants in respect of the
.General Budget for 10976-77. the time-
table in respect of which has already
been eirculated to members
Lok Sabha Bulletin of 23rd March,
1976,

—
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GUJARAT APPROPRIATION BILL®*,
1878

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI: One be-
half of Shri C, Subramaniem, I beg to
move for leave to introduce a Bill to
authorise payme{ and appropration
of certain sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the finan-
cial year 1876-77.

MR. SPEAKER: The question is:

“That leave Le granteq to intro-
duce a Bill to authorise pay-
ment and appropriation of
certain sums from and out of
the Consolidated Fung of the
State of Gujorat for the servi-

ces of the financial year 1976«
M.

The motion was adopted,

Shrimati Sushila Rohatgi: I in-
troduce the Bill,

1 beg to move:

“That the Bil] to authorise pay-
ment and appropriation of
certain sumg from and out of
the Consolidateq Fung of the
State of Gujarat for the ger=
viceg of the financial year
1978-717, be taken into consi-
deration.”

MR. SPEAKER: The question is:

“That the Bill to authorise pay-
ment and appropriation of
certain sums from and out of
the Consolidated Fung of the
State of Gujarat for the servi-
ceg of the financial year 1076-
77, be taken into considera-
tion.”

The motion was adopted.
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tIntroduced/moved with the recommendation of the Presidents.



127 Iron Ore Mines &
Manganese Ore Mines
Labour Welfare Cess
Bill, Fund Bill

MR. SPEAKER: Now, the question

h: i

“That clauses 2 and 3. the Scedule,
clause 1, the Enacting Formula and
the Title stang part of the Bijll"

The motion was adopted,

Clauses 2 and 3, the Schedule,
Clause 1, the Enactingy Formula and
the Title were added to the Bill,

SHRIMATI SUSHILA ROBATGI:
I beg to move:
“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted,

S—

12,15 hrs.

IRON ORE MINES AND MANGA-
NESE ORE MINES LABOUR WEL-
FARE CESS BILL AND IRON ORE
MINES AND MANGANESE ORE
MINES LABOUR WELFARE FUND
BILL—contd.

MR, SPEAKER; Now, we take up
further consideration of the Iron Ore
Mines and Mangunese Ote Mimnes
Labour Welfare Cess Bill as also the
Labour Welfare Fund Bill. Time al-
ready taken iz 30 minutes, Th
balance is 2 hours 30 minutes, Mr.
Jharkhande Raj to continue his speech,

Mr, Jharkhande Rai.
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Manganese Ore Mines
Labour Welfare Cess
Bill, Pund Bill
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“Welfare facilities which are at
present being enjoyed by worker in
mica, coal, iron ore and hmestone
and dolamite mines industries are-
proposed to be made available to-
workers in manganese mineg also,”™
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